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ORDER 

 
 After hearing the Learned Counsel for the Appellant as well as the 

Amicus Curiae, we feel that this Appeal is not maintainable. However, the 

Learned Counsel for the Appellant seeks permission to withdraw the Appeal 

finding it difficult to convince this Tribunal with regard to maintainability.  

Accordingly, the Appeal is dismissed as withdrawn.  

   
 
 
   (V.J. Talwar)     (Justice M. Karpaga Vinayagam) 
Technical Member          Chairperson 
mk/vt 


